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LEGISLATIVE ASSEMBLY 
Monday, 12th February, 1945. 

The Assembly met in the Assembly Chamber of the Council House at Eleven 
of the Clock, M:r. President (The Honourable Sir Abdur Rahim) in the Chair. 

MEMBER SWORN: 
Mr. Yeshwant Narayan Sukthankar, C.I.1j]., ~.C.S., M.L.A., (Government 'of 

India: Nominated Official). 

STARRED QUESTIONS AND ANSW;ERS 
(a) ORAL ANSWERS 

REFUSAL OF PUBLIC HELP AT THE RECENT PUNJAB MAIL ACCIDENT 

126 •• :Mr. T. S. AviDaabiUngam Ohettiar: Will the Honourable the Railwa.y 
~ember please state: 

(a) whether he is aware of allegations in the press by reliable witne!ijles of 
the accident to the Punjab Mail that happened about the ~2nd Nove~~r. 
1944 that offers of help by local people were refused by the Rallway authorltle8; 

(b) whether help when given was much later than possible; 
(c) whether Refreshment Room servants did not serve even respectable 

civilian passengers before all the military were served; and 
(d) if so, what steps Government have taken in the matter to see thatauch 

things do not repeat again? 
The Honourable Sir Edward. Benthall: (a) My attention has been dra.wn to [. . 

statement to this effect in the Indian Nation of the 14th December, said to have, 
been made by one of the passengers of the ill-fated train. 

(b) and (c). The enquiry conducted by the Government Inspector attached ' 
to the Posts and Air Department shows that neither of these allegations wos . 
founded. 

(d) Does not, therefore, arise. 
:Mr. T. S. AviDasbiUDgam Chettiar: May I know whether they made 11.1 

specific enquiry that the refreshment room servants did not serve Mr. Sidwa,. 
who "is Mayor of Karachi and they were served with refreshments as late 8S' 
11 f)'clock when they reached another place and the refreshments were served! 
to the military personnel? 

The HODOlll'able Sir Edward Benthall: The Honourable Member's in{orma~ 
Hon is entirely wrong on Mr. Sidwa's own evidence before the Government 
Inspector. Mr. Sidwa was served with water by a military passenger. He 
was subsequently served with tea from the relief train, which was given free. 
He complained that the tea was not good but he accepted it. 

Ill. LaJchand NavaJrai: Does the Honourable Member deny that this House 
as well as some people outside think that a judicial enquiry is very necessary? 
Does he realise that or not? 

'tQ Honourable Sir Edward Benthall: That does not arise out of the 
question. 

lIr. Lalchand NavaIra.i: May I know whether the Honourable Member is 
going to have the judicial enquiry? 

The Honourable Sir Edward Benthall: I have already replied to that que's-
tion in answer to a previous question. -

CHICAGO INTERNATIONAL Am CONFERENCE 

12'1. ·Kr. ~. S. AvfDasb.niDpm Ohettfar: Will the Secretary for Posts andi 
Ai...· please state: 

{a) the results of the Chicago International Air Conterenee; 
(b) whether Government have received 'the report of the proceedings from· 

the Leader of the Indian Delegation; and 
(c) if so, the substance of his report with regard to India joining that body?' 

(245 ) 
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Sir G1U1UULth Bewoor: (a) to (c). I would refer the Honourable demb~r 
to the copy of the PreBB Communique which I laid on the table in ~ . f,o 
Question No. 14 by Mr. M;anu Subedar on 8th February 1945 and which glves 
.. tile iDformation asked for by the Honourable M;ember. 
JIr. T. S. Avinaabilingam. ChetUar: May I know whether they have ·come to 
.., tentative decision on that correspondence? . 
Sir Gurunath Bewoor: The proceedings of this Conference are under ('on81-

, -.&ion at present and no decision has been arrived at. 
Kr. T. S. AvinashUinpm Ohettiar: Will any decision be taken subject to 

.... TOte of this House? 
Sir :Gurunath Bewoor: That is not the present intention. I have kepl! 

..,ies of the proceedings of this Conference in the Library of the House. If 
lifter reading those proceedings there is a very strong desire on the part of the 
)louse, Go';emment will be prepared to consider whether it is necessary to 
.... the matter before the House. 
JIr. T. S. AvingbjJIngam Chettiar: May I know whether the sending of 

Me representatives of the Government of India Members to that Conference 
.. ~b e  to the decision of this House? .. 
Sir &lU11D&th Bewoor: The sending of the delegates from India to th18 

Oooference was subject to acceptance by the Government of India. 
Jrr. K ••• Joshi: Will the Government of India circulate the ~edin  

to the Members of the Legislature? 
Sir C'JurUU&th Bewoor: I have kept five copies of the proceedings in the 

Library of the House.  There are no more copies. 

)(r.lf .•. Joshi: Ma.y I ask whether Government will print more copies and 
IIinm1ate them to the Members? 
Sir Gurunath Bewoor: These are days of paper economy. If the Ilonour-

.we Member is very anxious I am prepared to send him a copy. 
JIr. N ••. Joshi: All right .. Thank you. 

RECENT BANNU AND DERA ISMAIL KHAN KIDNAPPINGS 

128. *Kr. Abdul Qaiyum: Will the Foreign Secretary please state: 

(al if he has SEen the reports of kidnappings by tribal gangsters in the Dera. 
IImail Khan District published ~m gage 12, columns 2 and 5, in the Tribuf&4I, 
Lahore, dated the 31st December, 1944, under the captions "Lorry waylaid' by 
'!'II,.I Dacoits" and "Kidnappings by Tribal Dacoits"; 

~  the names of those kidnapped and killed, wounded or released on the 
two oeca.sions; and 
(c) if any compensation has been paid to the family of Rochi Ram, driver; 

if DOt. the reasons therefor? 
SIr OIa.f Oaroe: (a) Yes. 
(b.) (i) Kidnapped: Punnu Ram, Hardiyal, Abdullah Khan, Him Nand, Pritc.m 

DIM. Gulbadshah, Tilok Chand, Sahib Singh and Pokhar Das. 
(il) None of these were killed or wounded. . 
~  F.eleased: Abdullah Khan, Gulbadshah, Tilok Chand and Sahib Singh. 
(e) It is understood that the military authorities have sanctioned a payment 
., Bs. 4,000 to the heirs of Rochi Ram. . 
m. Abdul Q&iyum: May I know if those respvnsible for these crimes a~e 

IeeD traced or punished? 

Sir Olaf aaroe: I think ~  comes in the Honourable Member's next 
t)IIBStion. . 

RECENT BANNU AND DERA ISMAIL KHAN KmNAPPINGS 

129. *][r. Abdul Qai1\UD: Will the Foreign Secretary please state: 

(a) whether the offenders involved in the Bannu and pera Ismail Xhsn 
tidDappings referred to ill the preceding question have been traced· 
(b) the punishment meted out to them; and ' 
(e) whethf:lr any relatives of the kidnapped persons had to pay ransom to 
.. et their release? 



STARRED QUESTIONS AND ANSWERS U'7 

Sir Olaf Garoe: (a) The offenders involved have been traced in all cBses 
except one, whieh occurred in the Bannu Railway Station quarters. 
(b) Action under SectlOn 87 of the Criminal Procedure Code was take-ll in 

one case. The remaining cases are under investigation. 
(c) No.- -
iIr. Abdul Qa.iyum: With reference to part (a) of the question, may I know 

whether the offenders belong to the Settled Districts or the Tribal Area? 
Sir Olaf O&roe: I have no definite information about tbat. I think it is 

probable they all belong to the Tribal Area. But I will make enquiries. 
SCHEME BB COUNTRY CRAFT CARGO ON THE WEST COAST 

130 •••• K. S·. GUpta: Will the Honourable Member for War Transporti 
please state: 
(a) if there is any scheme of the Government of India regarding country 

craftca.rgo on the west coast; , 
(b) if the answer to (a) above is in the affirmative, would it be placed 

before the House for discussion; 
(c) -if the Government is prepared to circulate the scheme for eliciting 

opinions from the interests concerned before arriving at a final decision; 
(d) if there is any representation made by the Malabar Chamber of Com-

merce about the contemplated route scheme, etc. '. affecting the rights and 
privileges of owners; 
(e) if he is aware that the appointment of agents will destroy the entire 

business of vessel makers; 
(f) if the Government of India realise that the creation of agencies affecf..s 

the huge number of already hare I-hit seaBonallabour employed; and 
(g) if he is aware that any regulation opposed to free movement of oountry 

craft would suppress private transport and stifle enterprise? 
The Honourable Sir Edwa.rd Benthall: (a) Yes. 
(b) and (c). The scheme is already in operation. Prior consultation with 

the Legislature was impracticable as it was essential to put the scheme into 
force before the commencement of the country craft sailing season which, on 
the West Coast, commences in August-September. As many as possible 
official and non-official interests concerned were consulted before the scheme was 
launched, and details WE're announced is Press Notes dated August the 15th 
and September the Brd, copies of which are laid on the table. 
(d) Yes. 
(e) No. The Scheme is calculated to increase the livelihood of those 

engag-ed in country craft traffic. Builders of country craft will not be adversely 
affected. 
(f) No. There have always been agencies through whom country craft have 

been hired. It is an essential part of the scheme to have a limited number of 
reliable agents t.hrough whom to operate it. 
(g) No. Government's scheme organises the country craft traffic 011 an 

efficient basis and this should ensure the maximum anrl m.>&t eCODOmieal employ-
ment of all available country craft on the West COSM. 

PRESS NOTE 
BIIl"l'D CoUNTB.Y CRArr O1tGANISATION 

New Scheme from next Sat1ing SetUon 
A scheme for the better organisation of the country craft ra i~ on the West Coast has 

been evolved by the Government of India in consultation with Provincial Governments-con-
cerned, and will bl! put into efrect immediately for the forthcoming Bailing season. 
The easentiala of the scheme, which is known as the "route scheme", are the silleclion of 

definite· routes on the coast with the appointment of an agent for each route or combination 
of routes, and the control of freight rates. Freight l"ates will be fixed by the Controller of 
Indian Shipping on the ad~ e of Freight Advisory Committees and in consultation with 
Government and military_ authorities concemed. Rates will be published· for general informa-
tion, as well as any alterations in rates during the sea80n. 
-Agents 'will be selected hy the Controller of Indian Shipping and will act under the 
general supervision of Assistant Country Craft Officers; thllY will be responsible for chartering 

. A2 
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craft and rlJllning them at the rates fixed, for seeing t.hat craft are. maintained· 'aDd 
handled properly, for providing storage a o~moda ion. al:ld o~ m~in . suitable arranpn.ents 
for handling cargo, and they will comply with IIny I!rl?nty dl.rcctlO',ls Issued by a competent 
authority. They will be remunerated by a commiSSIon whIch will enable them to fulfil 
these obligations adequately. 
In order to ensure that the best and most economical use is made of. all country craft. 

a~ai ab e, at.eps will be taken to prevent any craft from sailing except in accordance wi!-b 
the instructions of th6 agents. Co·operat.ion between country ('raft. agents on the coast will 
greatly contribute to the success or the scheme. 
War .'!'ramport Department. 

New Delhi, August 15, 1944. 

Al>VANCE COpy 

Not to be Broadcast or Publi.hed befoTe September 3, 1944. 

PRESS NOTE 
NEW COUNTRY CR.u-r .8cHEKE FINALISED 

Country Craft Shipping Syndicau formed ~ o e Scheme" Ezplained. '. , 
On ~  16, the Government of India announced the inauguration of the, new. scheme 

for the organisation of country craft traffic on the ·West Coast of India. The Government of 
India·. and the· Controller of Indian Shipping have since had discussions with a .o ide~ab e 
. Dumber of official and non·official L"Iterests concerned and the scheme has now been finalised. 
'l'he details of the scheme will be found in Notification No. 3G(15)/44 I, dated Auguat 30 
arid pub1ished in the Ga.zette of India dated September 2, 1944, by the Controller of Iridian 
Shipping in exercise of the powers under the Defence of. India Rult's delegated to him by 
the Central Governinent. 

Scludule of Freight Rates. 

'l'he first Schedule of freight rates has been drawn up in consultation 'with the Countl'Y 
Craft Advis'lry Corr.mittee in .Bombay, OI'. which commercial interests are fully rllpresentEid. 
The Schedule shows separately the nett freight, the brokerage and the agents' commission for 
all commodities likely to be carded over the different routes. N ames of the agents app¢nted 
for these routes together with details of the routes finally selected are also pUblished. in the 
same notification. 

Country Graft Shipping Syndicau. 

FOf the three routes which originate from Karachi, a Syndicate of three agents was formSd 
b,y IDiltual. consent and this Syndicate (The Indian Country Craft Shipping Syndicate) will 
jointly be responsible for working the scheme on these routes. The remaining route.· ~v ~in  

the ports .between Cutch /Lnd. Tuticorin, for which no Syndicate could be arran~ed  .haye 
been divided between three agents. 'lJ"iz., 'The Bombay Steam Navigation Co., and Mess1'&. 
VillhraDi Khimji (Bombay) and I. S. &; C. Machado (of Tuticorin). 

Categories Excluded from Scheme. 

Certain categories of country craft will be excluded from the application of the IclIeme. 
"';r;., lighters  ordinarily used in harbours and roadsteads for the shipment and l&nding of 
goods from llteamerll, etc., craft !lsed entirely for fishing, craft used for the trr!napoJ't of 
Band in the Bombay harbour area, craft engaged in the transport of cargo to Africa or the-
Persian Gulf 3nd craft nsed by owners for the transport of their own cargo. 

. .. . "Route Scheme" Evplained. . 
The Government of India have received representations from various. interests ('.oncemed 

to the effect that the "Route" scheme will restrict the right of Indian nationals to . ply their 
craft wherever. they like and that this restriction ill in marked contrast to the freedom _joyed 
by.outsiders as regardB plying in. Indian waters. Government willh to make it clear tbat 
there is no substance in such compla.ints. It is of course true of this ·control, as it ill of 
every other war time control, that it limits the unrestricted freedom of craft owners, but 
only inasmuch as it laY8 down that when country craft are mov;ing on the routes ae e ed~ 
they must operate under the directions of the a en~ appointed for each route. The sole aim 
of the control is to ensure that country craft will be  more fully and efficiently employed than 
ever before; if this result is achieved, then owners and crews should earn a better livelihooa. 
War Transport Department. 

New Delhi, September 2, 1944. 

JIr. )[anti Subedar: What steps have Government t8:ken to increMe 'the 
. .number d country craft and have more built during the war period? 
. fte Bonourable Sir Edward Benthall: I should require notice of that ques-
tIOn. But generally speaking .  .  . ". .. 
1Ir. lIanu Subedar: Have you taken any steps at all? 
'l"he Honourable Sir Edward Benthall: I do not think Govel'Dinent lr&Ve 

placed any?rders becllrt:Ise the ~rder  .are placed by the o~r  of o n r a ~. 
But the o~ e  of .Government IS to mcrease, so far as pOSSIble, the amount of 
goods camed by country craft at reasonably profitable rates, so that country 
craft owners should be encouraged to build more boats and .  .  .  .  . 
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lIr.lIanu' Subedar: The control is to restrict the freight rates which thtr 
country craft owners will get,. 1£ so, why have you not stimulated the building 
of country craft in order to increlll'e the supply of freight available? 
The Honourable Sir Edward Benthall: The answer lies in the results. 

Controlled rates exist. That they are profitable is shown by the additional 
amount of tonnage carried. In the month of October 194'3, 46,000 tons and in 
October 1944, 76,000 tons were carried under this scheme. Simllarly the Mili-
tary cargo carried in ober November e ~mber was doubled,. and the total 
tonnage of food grains exported from Karachi by country craft In the months 
of September to January was similarly more than doubled. 
lIr. Kanu SubedJ,r: Isn't it a fact that the controlled rates are lower than 

the prevailing market rates? Therefore wh_at are Government doing to com-
pensate the country craft trade as a whole? Are they giving any cheap timber? 
'The lJonourable Sir Edward Bentball: The principle is that the cont.rolled 

country cz·aft rat-es sho1Ild be reasonably profitable rates, but should not allow 
the owners to profiteer. 
lIr. llanu Subedar: The rates are much lower than the prevailing rates. 

The Honourab!eSir Edward Benthall: The prevailing rates are controlled 
rates. It is not proposed to allow the owner to profiteer at the expense of tp.e 
public. . 

111'. lr. J[ • .Joshi: In view of the fact that the means of transport are not at 
present adequate, will the Government of India consider the advisability and 
also the practicability of building country craft at this time? 
The Honourable Sir Ed"ard Ben.t.hall: We have considered the question but 

it is not at all possible for Government to build and operate these craft.. The 
country craft trade is operated by a very large number of owners, very often 
owning one, two or three craft, and it is thought best to try to make the t,rade 
reasonably profitable so that the owners themselves will build the craft. I 
may inform the Honourable Member (though I have not got the exact ligures 
with me) that considerable numbers of craft have been built. If the Honourable 
Member wishes to have more precise information, I will be very pleased to supply 
it. 

lIr. 11 .... .Joshi: May I know why the Government do not build the craft 
instead of leaving the building to private owners? 

fte lIonourable Sir Edward Benth&ll: For the reason which I have just 
explained. 
Sir J[ubammad Yamin lO1a.n: May I know why people have been appointed 

assgents who do not own so many country crafts as the others and why G:ov-
emment is not allowing every country craft owner the same facilities as are 
allowed to some and why Government by appointing these agents is keeping the 
monopoly in its own hands? 
'l'be Honourable Sir Edward Benthall: We cannot appoint ever.IT country 

eraftowner an agent. We have to have Ii limited number of agents and, as I 
have mentionedt I think the improvement in the movement of country craft does 
. show that the scheme is working satisfactorily. 

Sir lluhammAd ~ Khan: Is there not great discontent among the 
country craft owners in Bombay and some other places and is it not a fact that 
they resent this action of the Government? 
The Honourable Sir Edward-Benthal: I think there is a certain amount of 

resentment on the part of the. people who have n;)t been selected for the a!!eDCV 
hut 1 am not, aware of any particular discontent among the country craft v. e~. 
Sir lIubammad Yamin Khan: I do not In'ean among the ~ who have 

not been selected as ngents but amongst the people who own the country ~ra . 

Their complaint is that they are not properly utilised and are not giwnsuituble 
a~i i ie  by tpe agf'lnts, who show favouritism to one or other. 

The Honourable SIr Edward Benthall: I do llot think then: are an.v wide-
spreaeJ complaints of that nature but I will look into the matter. 
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Sir Muhammad Yamin Khan: If thB Honourable Member wouldde8ire it, 

I am prepared to pr€-senJ", hilQ with the complaints which'r have received. 
The HOl\Ol1r&ble Sir Edward Benthall: Certainly. 

CONTROL OF COUNTRY CRAFT TRAFFIC 

131. ·Mr. X. S. GUpta: Will the Honourable Member for War Transporl 
please state: 
(a) if any representation has been made by the Southern India Chamber (if 

Commerce with regard to control of country craft traffic; 
(b) whether the Government of India would see that no injustice is done 

to the large body of enterprising seafarers engaged in the trade froni time 
immemorial; and 
(c) whether the Government of India would give an opportunity to the 

public to express their opinion in regard to the rates before they are enforced? 
The Honourable Sir Edward Benthall: (a) Yes. . 
(b) I have no hesitation in giving the assurance asked for." 
(c) The Route Scheme provides for the setting-up of Freight Advisory Com-

mittees consisting of representatives of Route Agents, craft owners, shippers and 
qther special interests, to advise the Controller of Indian Shipping on thB freight 
rates to be enforced. The first schedule of rates was drawn up in consultation 
with the Country Craft Advisory Committee, Bombay, on which commercial 
interests are fully represented. Freight Advisory Committees have been set 
up in Bombay, Karachi and Cochin. Adequate machinery has thus been pro-
vided for the public to express their opinion on freight rates . 
. Mr. T. S. AvinaabfUnpm Chettiar: What is the representation of the, South 

India Chamber of Commerce in this connection? 
The HODOarable Sir Bdward Benthall: The shippers, the people who ship 

:the goods by the country craft. 
JIr .•.•. .JOshi: May I know whether in controlling these rates the Gov-

ernment of India have taken any steps to see that the wages of sailors are 
properly regulated and fixed, so that they may not suffer on acc.ount of the 
control? 
The Bonoarable Sir EdwlZd BGthall: The rates were fixed having regard to 

the general conditions prevailing, but I shall require notice for a more exact 
answer. 
JIr ••.•. .Joshi: }.lay I know whether the Honourable Member will make 

enquiries to see whether the rates of the seamen are properly fixed when eontrol 
is exercised? 
.. The Houoarable Sir Edward Benthall: Yes, now that the matter has heen 
raised I will look into it. 
Mr. Jlanu Subedar: . Is it not a fact that under the scheme a country c.rati> 

can be directed to go from anywhere to anywhere else? If that is so, what; 
provisions have Government made for the wages of the cuuntry craft sailors 
who are concerned and who may be asked to undertake a journey  very much 
longer than what they were originally intended for? 
The Honourable Sir Edward Benthall: The Honourable Member's informa-

tion is not, I think, correct. The point is that country craft owners operating 
between certain points have to book their goods through certain agents. The;)" 
cannot, I think, be directed to ship their goods by routes other than the one on 
which they normally operate. 
. JIr. Jlanu Subedar: On defence and priority work they can be so direct.ed. 
If the Honourable Member wants information I am prepared to give it and he 
will see that the necessity for making some provision for extra wages to the 
sailors concerned is there. 

The Honourable Sir EdWard Benthall: According to my information the only 
restriction is that the rules lay down that when country craft are moving on. the 
routes selected, they must operate under the direction of agents appointed. for 
each route. . . 
Mr. Manu S bed ~ The route can be altered by .the Government, by the 

Controller for war and priority g.oods. 
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The J[oDOurable Sir Edward Benthall: That is not my information. 
Prof. •• G. Ranga: Has the control been instituted in order to promote the 

country craft industry? 
The Honourable Sir Edward Benthall: Yes, Sir. 

INDIA OFFICE STAFF 

132. -Ill. K. S. Gupta: (a) Will the ]'orE:ign Secretary please state what the 
India Office staff is? 
(b) How many of them are (i) Indians, (ii) Englishmen; and (iii) No ... 

English? 
(c) How many of the staff are, (i) retired from Indian service, and (Ii) 

dismissed from Indian service? 
(d) b there any condition prescribed for e~ o~men  at ~~e n~ia ie~ in 

aecretarial, administrative or clerical capacIty like admID1strative or other 
experience in India? 
(e) How many of them had been to India? ., 
"(f) Is it not a fact that most of them have no kno"'ledge of practicalaffaun. 

in India? . .. . 

Sir Olaf Caroe: This question should have been addressed to my ~ono~b e 
friend the Home Member, who will answer it in due course. .  . 

DISMISSALS BY DIVISIONAL MECHANICAL OFFICER II OF DELHI DIVISIONS; NoD'll 
.. WESTERN RAILWAY 

138. -Mr. E. S. Gupta: Will the Honourable Member for I{ailwQYs pleale 
state the number of persons removed or dismissed from service by the orclera 
of the Divisional Mechanical Officer II of Delhi Division, North Western Rai1-
way, during the preceding three years? 
The HOD0111'&ble Sir Edward Benthall: The number of employees· rernoWd 

from service by t,he officer referred to since 22nd July 1943, is 47. No e~ o  .. 
were dismissed by him. Government understand that there was no such offieer 
on the Delhi Division of the North Western Railway prior to that date. 
PROPAGANDA ABOUT INDIA CARRmD ON IN AMERICA BY BRITISH AND INDUJI 

GOVERNMENTS 

134. ·Sardar Jlanpl Singh: Will the Foreign Secretary please state: 
(a) whether his attention has been drawn to a press interview given bJ 

Mr. G. L. Mehta, Member, International Business Conference, on his l"etum 
from the United States of America; 
(b) whether it is a fact. as stated therein, that lakhs of rupees are spent rra. 

the Indian treasury to ('arry on propaganda against the Indian nationsl movemeDI. 
apart from  millions spent by the British propaganda machine; 
(c) wbether it is a fact, as also stated therein, that the Indian Agent-Gelienl 

is more interested in watching the movements and activities of Indian visi .... 
and students· rather than ~ in  them in establishing contact,s between Indians 
and Americans; if the facts are as stated, whether the Government of India will 
in ~  their en ~ e~era . ~o stop this sort of action and adopt a lielpiBc 
~ i de tow&rds the Ind18n VlSItOll!; and . . 
(d) whether it is a fact that. Mr. Beverley Nichols is touring the UniW 

States of America at the expense of the Indian treasury? . 
Sir Olaf 08101: (a) Yes. 
(b) No. Every releftije issued and all information given by the Agent Genenl 

is based on material supplied by the competent a,lthorities in India and on rep;dB 
·and statements made here. All this material is published in India eitber sim. 
tanoously with or in advance of publication by the Agent General in Ameriea, 
who does not express independent view or opinions in matters· of publicity". "-
instance, no single one vf the releases in 1944, dwelt on intemsl differences ill 
~Ci a 01". re6ect,!':d in any ~va  on national aspirations. 
(e) No. The Agent General has neither the inclination nor the means &t hill 

disJ>Ol'sl to watch the movements of Indian visitors and st.udents. On the ou.. 
hand all applications from visitors nnd students, whether official or non-offieiIII. 
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reeeive every consideration·· nn:'d the utmost posi>ible assistance and endeavours 
are made, whenever Hskerlfor, to arrange cOntacts of every kind. 
(d) No. 
Sardar Sant Singh: May I ask t.he Honourahle Member whether his attention 

has been drawn to an article published in the Hindustan Times, Sunday Edition 
(yesterday), in which similar allegat.ions are made against the Gover.Jrnent of 
India's flctivitics in publishing matters anti-Indian in America? 
S4' Olaf Came: I read the article only a few minutes ugo. My im . .e~ ion 

was that it was not an attack agllinst the Government of India and in any case it 
is ~ e opinion of one organ of the Press. 
Sardar Sant Singh: Is it a fact that thousands of propagandists are employed 

at the e~ en e of the Government of Illdia or His Majesty's Government to carry 
on llropaganrla against Indians there? . 
Sir Olaf Caroe: 'I'hat is entirel" untrue, Sir. 
Kr.Abdul 'Qaiyum: May i ~  from the Honourable Member whether it 

is a 'fact that sornetMng like 25 lakhs is being spent per annum on propaganda 
in America by the Government of India? ' 
Sir Olaf C&1Oe: The actual figures for the current year are Rs. 4,51,245. 
Ik. ~ ai m  May I know-I heard the Honourable Member ~  that 

in the year 1944, no publicaticn was issued dealing with internal differences in 
~~a . e er this is also t.rue of the years 1942 and 1943? 
Sir Olaf Came: As far as I am aware, yes: as I have said, all that the 
e~  General puts out is based on tp.e material supplied by the compd,ent 

alithorities in India and on reports and statements made here, ., . 
Mr. Abdul Qaiyum: May I know whether the Honourable Member ~i  lieny 

the statement ihf\t in the year 1942, a lot of literature wm; publishedn.r.d broad-
cast ill knF'rieH dealing with internal diiferences in India, including Kathel'ine 
Mayo's book 'Mother India'-and was very largely distributed? 
Sir Olaf Came: I am not aWI\re that that was put out by the Agent General. 
1I'r. K. C. :Weogy: The Honourable Member has mentioned a n~ir  as 

re rm en in~ the f'Xpenditure undertaken by the Agent General on publicity: is 
it a fact that in addition t,o n~  grants, the Agent General has an allotment from 
the secrICt, service funds at his disposal? 
Sir Olaf Caroe: No, 
Prof. N. G. Ranga: Will the Honourable Member ~e e~ ed to a~e a GOPY 

of all the publications or statements issued by the Agent General there, in the 
library of this House? 
Sir Olaf Oaroe: I do not think it is necessary. The Agent General puts out 

nothing that is not put out in Indio. As I have already said,-I do not under-
stand how this impression comes in-all that is put out is non-contentious matter. 
~. N. 'G. Ranga: May I submit. Sir, that the Honourable )lembeds noiJ 

competent to decide what is necessary and what is not necessary to be placed 
ill the Library of the House? It is for the Chair to rule about it. May I have 
your ruling? 
Mr. PrelJident (The Honourable Sir Abdur Rahim): No ruling is called for. 
PlC)f. If. G. Ranga: There is no definite answer given to my question. ' 
... President (The Honourable Sir Abdur Rahim): I have already pointed 

out many times that I cannot control the kind of answers given by Honoura})le 
Members. 
Prof. If. G. Ranga: Quite true, Sir. May I submit that in that case it will 

be competent to the Hcnourable Member to say t.hat it is not in the pllblic 
in~re  to plsce these things in the Library of the House? 
~. President {The Honourable Sir Abdur Rahim): You can put it in that 

."..y: it is left to the Government Member to give a reply in any form he likes. 

ApPOINftlENTS OF GUARDS ON NORTH WESTERN RAILWAY 

186. ·Sardat' Kqal Singh: Will the Honourable the Railway ~mber 
please state: .. . . 

. (a) the total number of appointments of Railway Guards made during 1944 
~ ~ e North W estern ~i a  
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(b) how many of them were direct appointments and how many 
moted from the qualified Railway staff; and 
(c)-whether fifty fifty ratio is always adhered to; if not, why not? 

253 
f.I'(;2 

were pro-

The Honourable Sir Edward Benthall: (a) and (b). Out of a total of 107 
regular cadre vacancies of Guards, 66 were recruited direct and the re.;t pro-
moted from among staff in service. In addition, 129 outsiders were re r i ~d 

against a temporary emergency reserve created mainly to meet demands from 
other Railways. 

( c) The practice of filling guards' vacancies by outsiders and by men in 
serviee in equal proportions is observed only in re ~  of vacancies in the regular 
cadre posts; deficiencies, if any, in these proportions being made good in sub-
sequent years. As, in manning the emer en ~re erve, it was necessary to 
obtain from the staff an undertaking of willingness to accept transfer to other 
Railways, the recruitment of persons not already ill service Was effected witho\}t 
applying the ratio for normal recruitment. . ... 

IGNORING CLAIMS OF NIGHT VISION FAILED GUARDS 

138. ·Sardar JlaDgal SiDgh: Will the Honourable the Railway MeQlber 
please state·; "  .  . ',' . '. . 

(a) the number of night vision failed a~d  getting :ns.OO anq work,ing as 
Luggage Guards who have been given any chance as coti:temjHatiea iiI' C-U'Culi;r 
No. 220-E(O., dated September. ]942; and ' 
(b) whether it is a fact that their claime b.av~ been ignored while other people 

have been benefited? 

The ~o~ rab e Sir :Sdward. Benthall: (a) According to the information readi-
ly available, two vision-failed Guards in receipt of a pay of ItR. 68 p.m. have 
Deen promoted to higher posts, while two others are on the approved list for 
promotion. 
(b) No, all cases of yision-failed guards are duly considered along with those 

Q£ the other staff eligible for higher posts. 

LEND-LEASE TRUCKS IMPORTED INTO INDIA 

~. ·Kr. lIanu SUbedaf! (a) Will the Honourable the Supply Member 
please state the total number of Lend-Lease ~r  which were received in India 
in (i) 1942-43 and (ii) 1943-44? '. ". 
(b) How much money did Government pay in respect of these end ~a e 
trucks?' ", . '" 

(c) How much money did Government. receive in respect of them? 
(d) How many have been sold to (i) Provincial Governments, (ii) Indian 

States, and (iii) private parties and contractors, how many have been kept by 
overnn n bem ~ e , and how many are rf'mairjing Us ~o  . ~  

(e) Of what m:alre:and size were these trucks,and-on what bllsis was the pI;ice 
charged to the public fixed? . 
(f) W:.t.E: there an invoiee price indicated from U.S.A.? If so what was it for 

different types? .' .' , , 

"1'he Honourable Sir Sbltan Ahmed! (8) (i) 23,405. 
(il) 30,63l. 
(b) Nil. 
(c) Government received payment only in respect of vehicles allotted for 

essential civil use. Separate figures of nctual {',mounts' received in respectqf 
Lease/Lend tnlCks are not available. . .  , 
(d) (i) 1,214; 
(iil 429; 
(iii) 3,655; 
Central Civil Departments-530; 
Lent' to Ceylon Government-50. 
Balance retained by the War Department for the use of the Defence Services. 
(e) Trucks !!llotted for civil use were 3-ton Chevrolet chassis. Price charged 

tpthc ~ b i  for the Lease-Lend Chevrolet chssl\is, released for civil distribution 
' .. ,.-. . . , - ," ,'.. -, ',"... ,'... . 
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was based on the U. S. A. cost, with additions for sea·freight, iruluranee, clear-
ing charges, customs duty, assembly charges, distribution (General ;Motors) 
charges of Rs. 28 and dealers' commission of Ra. 300 plus delivery charges. 
ez-centre of distribution. 
(f) No. 
Does not arise. 

LEND-LEASE CYCLES AND TYPEWRITERS IMPORTED INTO INDIA 

138. -Ill. JlaDu Subedu: (a) Will the Honourable thll} Supply Member 
please state whether any cycles and typewriters were imported into India under 
the Lend-Lease? If so, how many, and of what make? 
, (b) How many of these were distributed to various Government Depart-
ments? 
(c) Is it a fact that some Departments of Government to whom these were 

distribut€ft, found them unsuitable and returned these maehines? . 
(d) How many of these machines have Government still got undistributed 

or unsold?. -. . . 
. (e) How much have the Government of India paid on aecount of theBe 
machines? 

The Honourable Sir Sultan Ahmed: 
Cycles 

ta) Yee, 8,250 (Men's Columbia Military Bikes) . (0) (i) Yes. 

(ii) 12,943. 

Typewritters 

(Ui) Used machines Rebuilt 
Underwood 

Remington 

Corona . 

Royal 

L. C. Smith 

WoocWock 

Misc. 

(", AU (6) 12,861. 

(0) No. (0) Yes. 

(cI) None. (d) 92. 

6',491 

1,981 

, ~ 

1,18S: 

5"-
287 

118 

54g 

(e) The question of payment for these machines does not arise as the articles 
came on Lease-Lend. 

COMPLAINTS AGAINST IRON AND STEEL CONTROL 

139 •• JIr. Jlanu Subedar: (a) Will the HOllourable the Supply Member please 
state if it is a fact that controls have been so organized with regard to iron and 
steel that the requirements of ordinary civil population cannot be met at all? 

(b) Have Government received any complaint with regard to this fact? 
(c) Will Government indicate the sys.tem by which licenoes under the iron 

and steel control are given? 
(d) What are the priorities fixed by Government for the guidance of ihe Con-

troller, and in what order? .  , 
(e) Is it true that very large stocks of iron and steel have accumulated in 

Bombay and, in spite of this, licences are not freely issued because of strict 
control from Delhi and Calcutta, and the civil population is suffering? 

(f) Have Government considered that by undue rigidity in the issue of licences 
for legitimate and small requirements of the civil population, the evil of the 
black market which they wished to prevent, is given rise to? "  . 
(g) What steps do Government propose to take for easing the situation? 

. .. , 
'the HODOarable Sir Sultan Ahmed: (a) No. 
(b) No. . 

~ (c) ieen e~ ar~ issued. by the ed ed ~ ar men , described in the hon 
and Steel (Control of Production and Distribution) Order 1941. Quotas for each 
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quarter are allotted to. the scheduled Departments and they may issue licences 
up to the amount of that quota. 
(d) The Iron & Steel Controller does not issue licenses for ~on and steel ~eed

ed by the general consumer. Scheduled Departments a~e ~ ~r ed to lssue 
licences for steel required for war purpolies and for essentlal ClvIl r o e ~ 
(e) There are no large stocks of steel in Bombay apart from those in transit 

depots where the size of stock varies. These stocks are maintained to meet 
the needs of the whole country. . . 
(f) Government recognises that there are ~r ain ~ en ia  small .. req.uire-

ments of the civil population and sales of steel wlthout hcences are permltted up, 
to certain quantit.ies. Allotments of steel are made to stockholders from, the 
I. & C. S. Department quota to enable them to meet such unlicensed scales. 
(g) Government intend to continue releasing to stockholders as much steel! 

as is available after meeting other essential demands for meeting tlte reqliire-
'ments of the small consumer through unlicensed sales. It is hoped that the-
position will steadily improve. . 

EMPLOYEES IN CERTAIN CONTROL ORGANIZATIONS 

. 140. *)(r. Manu Subedar: (a) Will tile ;S:onourabte the Supply Member please. 
state how many employees (including officElrs) getting more than RB. 200 a-
month (salary plu8 allowances) are engaged in each of the following: 
(i) the Textile Control, 
(ii) Director-General, Munition r~ ion, 

(iii) Iron and Steel Control, 
(iv) Coal Control, 
(v) lmport and Export Control, 
(vi) Shipping Control, 
(vii) Rubber Control, and 
(viii) the various Controls under the Department of Industries and CiviE 

Supplies? 
(b) By what method are these men recruited? 
(c) What is the tenure of their office? 
(d) Have Government bound themselves to any of them with regard to-

employment after the cessation of hostilities? 

"I'lle Honourable Sir Sultan.Ahmed: The information is being collected' antD 
will be laid on the table of the House in due course. 

PETROL IMPORTED INTO INDIA 

iil.. *JIr. JlaDu Subedar: (a) Will the Honourable Member for War Trans-
port please state how much petrol has been imported in India in each of the 
years 193\l-40, 1940-41, 1941-42, 1942-:43, 1943-44, and 1944-45 (upto e~ ~ 

l>ecember, 1944)? . 
(b) How much less than the normal consumption of India is this importajion, 

and on what basis have Government, restricted the supply of petrol to private-
vehicles of the civilian popUlation? 
(c) Did Government send out any instructions 00 Provincial Governments· 

with regard to the grant of supplementary petrol? 
(d) If so, what were those instructions? 
(e) Have the Government of India any control whatsoever over the distribu-

tion of petrol by military authorities to military contractors and others-? 
(f) In view of the fact that the position in 1945 is very different from the· 

position in 1941 with regard to the Indian Ocean and the Mediterranean, will 
Government indicate when, by what stages and in what manner they propose to 
relax the provisions regarding the consumption of petrol by the civil population, 
and to eaSe the situation by increasing the ba-aic grant? . 
'!"he Honourable Sir Edwanl Benthall: (a) For security reasons I am unable· 

to furnish tl::le information asked for. 
(b) The 88sumption in the first part of the question that the quantity im ~ 

-ed· in war time has any direct relation to normal peacetime consumption jg. 
incorrect. The principle followed by Government in rationing supplies of petrol 
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for private vehicles has been to. conserve petro.l to the maximum possible extent 
.compatible with the essential needs of the civil population. 
(c) and (d). The grant of supplementary rations to individual consumers is 

;1eft to the discretion of the local rationing authorities who have been instructed 
'in the sense I have mentioned in reply to part (b). 
(e) Yes. 
(f) Government are unable to say at present when the general position with 

rregard to the availability of petrol for civil use is likely to improve and they 
regret that they see no prospect of relaxing the restrictions on the consu,:nption 
.ofpetrol or of increasing the basic ration in the near future. 
JIr. KanuSubed&r: Have Government considered that the owner of a private 

. car, on the b:1sis of the petrol supplied as basic ration, can hardly warm up the 

.engine in this cold weather? 
'l"he Honourable Sir EdwW Beuthall: The Honourable ;Member must have 

,8 very peculiar car. . 
¥r .• anu Subedar: When do Government propose ro alter or case the 

~ i a ion a little in view of the fact that the war conditions have now become 
·-easier in the Indian Ocean? 
The ~o C ,b e Sir Edward B8Uth&1l: The position as regards petr,Ql has 

n or na ~  not become' easier, owing Of course to the large niilitary demands. 
'Satd8l' 8ant Singh: May I ask if he will be pleased to tell us ~ e  all 

-the Provincial Goveri\mentS apply this control uniformly or whether there are 
·special restrictions for the Punjab alone? . 
The Honourable Sir Edward Bentb.alJ: No; there are no special restrictions 

-for the Punjab alone; but of course there is sonie slight difference betwefln the 
'rigidity with which the scheme is applied in different provinces and states. 
Sardar Sant Singh: What is the reason why in the Punjab the rigidity is 

'more severe than in other provinces? 
The Honourable Sir Edward Benthall: I am not aware that that is the case. 
](r.llanu Subedar: Has the Honourable Member considered the superfluous 

'use of petrol by military contraetors and even by military lorries who come down 
'from Nasik to Bombay to buy a fan? 
The Honourable Sir Edward Bentball: I have given a reply to that in my 

'l'eply to part (e). ' 
Kr. lIanu Subedar: What about the waste of petrol by military lorries which 

is obvious to anybody who cares to see it? T.here is enorIl\ous waste. In 'View 
-of this waste, will the Honourable ~mber  institute an inquiry i:p order to e~ 
'that some further assistance may be given to the civil population? 
The Honourable Sir Edward BenthAll: That is a ~e ion whi!}h I think 

'should be 'directed to the War Department. . 

JIl' •. K. C .• ,eoq: Is it.a ~a  ~a  ~e more enterprising among the ivi ~~ 
EPOpUlatlOn can get-nlmost lImItless supphes of petrol from the black I;I1arket m 
~ver  province and in every town? "  ' 

~ ~ b e Sir ~d ard S ~  If the Honourable Member will give 
.me the information, r shall be very glad to have it. 

STEPS RE POST-WAR ROAD DEVELOPMENT 

142. ·Sard&r Jlangal Singh: Will the Honourable Member for War ra~ or . 
{>lease state: .  , 
(8) what steps have so far been taken by ~ Government regarding p9.St-war 

r~ad development; wbether the Policy Committee on Transport has ~ ed 
iany report; and 
. (b) whether the reports of the Post-war Planning Committee will be mada 
available to the members of this House hom time ~ time? ' 

'l'he Honourable Sir Edward BentJ;1aU: (a) and (b). The report lm01Vn as tbe 
"'N:agpur Plan" drawn up by the confer'ence of Chief Engineers at Nagpur, which 
recommended the outlines of a plan of road development throug-hout India at a 
eost of 450 crores of which 320 crOTeS would fall upon British India, was circulat· 
.eel to Provincial Govemments with the request that they should prepare r~ e  
. :.... .. j ,  " '. .' .•. ' " 
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estimates on the basis of the rough yardstick contained in it. Theseestiinat,es 
are now being prepared and examined. The Nagpur report has been generally 
approved as a basis of planning by the Policy Committee, a copy of whose pro-
ceedingswill be placed in the library of the Bouse in due course. 

i:'r. N. M:. Joshi: M:ay I ask whether copies will be circulated to all Mem-
bers of the Assembly? . 
The Honourable Sir Edw&rd Benth&1l: There are a large nUmber of post-war' 

policy committees dealing with a large number of subjects, and I think thilt'is 
a question which should really be directed to the Honourable Member for Plan-
ping and Development, because if Honourable Members are to receive copies of 
all of these reports, it may require a large yuantity of paper. . 

Kr. N. :M . .Joshi: May I I;lsk whether the Government of India have taken, 
any steps to see that labour will be properly represented on these transportation. 
committees? 
The Honourable Sir Edward Benthall: Yes; the Honourable Labour M;t'm-

ber tells me that labour is represented. 

,.~. N. :M • .Joshi: May I ask whether the Government of India will inquire· 
i md ~a e sure that labol,ll" is represented? . 
'!"he Honourable Sir Edward Benthall: Yes; I will look into that again 

SUBSIDIES TO MISS PAMELA BANKSON FOR INDIAN PROPAGANDA IN AMERIOA 

143. *Kr. K. S. Gupta,: ,Will the Foreign Secretary please stll.te if it is a' 
fact ~  Miss. Pamela Hankson was receiving subsidies from the Government 
Of India and His Majesty's Government during her stay in America for addres-
sing a large number of organizations on the social aspects of life in India? If: 
so, what is the total amount of money paid to her from the Indian treasury? 

. Sir Olaf Oaroe: Government understand there is a lady named Miss Pamel& 
Hmkson, not Hankson. She is not employed by them nor has any subsidy been 
paid to her. 

Kr. Sri Pra.kasa.: What was the occasion for the ,Government of India to 
have knowledge of the existence of this lad.y when they seem to be so indifferf'nt 
to her activities"? 
'1Pz OW Oaroe: I believe that the Secretary of another Department was in' 

Washington and learned her name. 

SIDE-TRACKING OF INDIAN OFFICERS POSTED TO FRONT LINE 

141. *:Maula.na Zafar Ali Kha.n: (a) Will the Honourable the ~i a  em ~ 
please state if it is not a fact that during the difficult situation in 1942-43· 
European and Anglo-Indian Officers. objected to being posted to front line and 
only Indian Officers carried on the work under great hardships? .. 
(b) Is it not a fact, that after the trl;lnsportat,ion work on the districts had 

been carefully organised by the Indian officers they were replaced by European 
trnd Anglo-Indian officers? 
(c) Is it not a fact that the numoor of Americar.s who are working in the-

American Zone is only 600 as compared with. 12,000 Civilian Transportation 
Officers of the Bengal and ~am RlI,ilway? .  . . '... 
, . .( d). Is. it not B:, ,fact ,~ a  the ~ i.~eeri  ~ ar ~en  which di ~ ed , 
movement of heavlerengmes unCIer CIVIlIan admlDlstratlon has now e~ ed 
much heavier engines to move urider the same condition? 

'rhe Hotlomble Sir Edward Benthall: (a), (h) and Cd). The reply is in the 
negative. .' 
. (c) I regret the information ~ ea fOr cannot be supplie'd for reasons of 
security. 

li1. • [Not put.] 
DEFENCE OF INDIA CORPS ON BENGAL AND ASSAM RAILWAY . 

1M. ... aI8na ~a ar ~  (a)',Will the n~ ~a e ie Railway em~~~ 
please state the strength of the Defelice of India Carps on Hie Bengal and Assam 
Hailway? 
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(b) How many civilian officers from Bengal and Assam Railway .have joined 
.this Corps? 
(c) Is it necessary to appoint some officers from the Army who have not got 

'Railway experience to join this Corps? . 
(d) Are the officers in this Corps directly under the General Headquarters? 
(e) Row many officers and subordinates havp been tried in the court for making 

money 6y selling wagons during the war emergency? . 

The Honourable Sir Edward Ben\h.al1: (a) and (b). I regret that this infor-
mation cannot be given for reasons of security. 
(c) Officers from' the Army are attached to the Corps mainly for duties in 

,connection with military training and organization. 

(d) Commissioned officers of the Defence of India Corps are under the ad-
ministrative control of the General Manager. 
(e) So far as the Bengal and Assam Railway is concerned the answer. is ~  

'subordinates but I have no information as to how many, if any, were members 
~  Defence of India Units. 

PRICE INDEX OF COAL, ETC. 

"147. ·Sir )[uh&mmad Ya.:m.in. Khan (on behalf of Dr. Sir Zia Uddin .Ahmad): 
ea) Will the Honourable the Supply Member be pleased to state the price 

·index of coal, assuming the price ill August 1939 to be l00? 
(b) What are the reasons for the shortage of coal, particularly steam coal for 

Jritchen? 
(c) Is it due to the shortage or the difficulties of IRhour? 
(d) Has the Honourable Member taken any steps in nationalising the coal 

.industry? 

The Honourable Sir Sultan Ahmed: (a) Assuming the price in August 1939, 
to be 100, the present price index of coal in the principal coalfields is 300. 

(b) and (c). The main reasons for the shortage of coal have been shortage of 
labour and lack of machinery. The various measures taken by Government to 
overcome these difficulties are described in the answer given in this House on the 
1st November 1944, to Question No. 17. With regard to the shortage of steam 
-coal for the kitchen, I may mention that this kind of coal is particularly in short 
supply and the present output is not sufficient to meet the fUll requirements of 
-essential consumers. 

(d) No. 

1Ir. E. O. N8OIY: Is it not a fact that when there are wagons there is a 
:shortage of coal and when coal raisinge improve there is a shortage of wagons? 

(No reply.) 

An Honourable lIember: No reply has been given. 

The Honourable Sir S1I1ltan Ahmed: No reply is needed. 

111'. N. K • .Joshi: Is it not a fact that the shortage of labour in the mining 
.area is due to the shortage of wages which are paid to the miners? 

The Honourable Sir Sultan Ahmed: I am not aware of it. 
Ill. N. II. Joshi: Will the Government inquire? 

The Honourable Sir Sultan Ahmed: Government have inquired and they are 
·sstisfied that that is not the reas,>n for the shortage-of labour.. . 

Sir lIuhammad Yamin Khan: Is not the shortage of labour due to wages 
being inadequate? 

~ . N. G. Ranga.: Is it not a fact that the increase in the wages of labour is 
not In proportion to the 300 per cent. increase in the price of coal? 

. The HODOllU'a.ble Sir Sultan Ahmed: There has been quite adequate increase 
m the wages. , 

~ . ~ •. .~~ . a~ is meant by 'adequate'? hdt adequatE! in com-
panson WIth thl! rIse m the pnce of coal? 
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The 'BODOUDble Sir Sultan Ahmed: . The Government of Ip.dia think that the 

payment is quite adequate. It is sufficient under the circumstances of the C e~ 

Xr. T. Ohapman-Kortimer: Is it not a fact that one of the reasons for the 
shortage of labour was the large amount of diversion by Government, of labour 
in other directions. 
The Honourable Sir Sultan Ahmed: I am not aware of that. 

1Ir. N. II . .Joshi: Will the Government of India arrange'that questions of 
this nature ~ o d be replied to by the Honourable the Labour M;eIIlber? 

The Honourable Sir Sultan Aluned: If the question had been addressed to 
the Labour ~ember, I.am sure he would have replied. 

COMMUNAL COMPOSITION OF RAILWAY BOARD STAtF 

148 •• )[r. P1are LaD XU"!: Will the Honourable the Railwa.y Member be 
pleased to state: 
(a.) ·the total number, separlrtely, of permanent and temporary gazelif.ed and 

non-gazetted officers of the Railway Board and how many of them are Scheduled 
Castes, Hindus, Muslims, Sikhs and others; and 

(b) whether Government are satisfied with the present representation of the 
Scheduled Castes in the Railway Board; if not, what practical steps do they pro-
pose to take to secure their due representation in the Railway Board? 

The Honourable Sir Edward Benthall: (a) I lay on the table of the House a 
iltatement giving the required inlormation. 

(b) Government are satisfied that the representation of scheduled castes in 
the Railway Board's office cannot at present be increased due to the non-avail ... 
~bi i  of candidates with the necessary qualifications. 

StaIemMIt showing th6)olaZ number, separately, oj erma n ~  CemJHWtM'1l glJ%flled 11M 
non-ggzetUa ojJiur8 oj th6 Railway Board aM th6ir ~ commu'"'sl-wa. 

(Position 88 on 5th February, Ig'5) 

GaEetted Non-GaEetted 
Permanent 17 117 
'remporary " 30g 

Scheduled C&Stee 1 7 
Hindus (other than Soheduled oastee) 26 !86 
Muslims 7 100 
Sikhs ! 18 

Others • J8 115 

TOT.AL " '28 

Prof. N. G. Banga: Is there any member of the Scheduled Castes working 
in the Railway Board? 

Th8 Honourable Sir Edward Benthall: Yes. 

Mr. Piare LaU Kureel:. Does the Honourable Member propose to reduce the 
educational qualifications for various posts in the case of the Scheduled Castes 
in view of the fact that they took to education very late and cannot at present 
eompete with other communities? 

The Honourable Sir EdW&l'd Benthall: That is the policy ()f Government. 

COMMUNAL COMPOSITION OF DIRECTOR GENERAL OF POSTS AND TELEGRAPHS 

OFFICE STAFF 

~ .JIr. Piare Lall Kureel: Will the Secretary for Posts Imd Air be pleased 
to state the communal representation including t·ha.t of the Scheduled Castes on 
the gazetted and non-gazetted stl\1J of the office of the Director General of Posts 
and 'feiegraphs? -

Sir :(J1IlUIl&th Bewoor: I lay on the table a statement giving the information 
required by the Honourable ~ember. 



StGUl'MftI. ,houMag the comm..fIGl OOfIj'POfttio,u/,he mjJ (U on' lit FlbrtliJf'1I 1946 JuncUoni'n{! in taCh Gad,., (Whlthe,. Jlfl"MnMit. olfoi4llng Oflllm'J'Of'Clf'fl) 0/ lA, ; ~ . 
oJlice oj the D.,.eetof' Genef'fJl. Polt, and TelegrtJl'he Q

·< 

Hindus Minority Communities R1Jcognised for Putposes of 

-+ 
Communal Repreaentatiol1. 

t- ,  t -.-A. , Other 
EUrci.' Hiild.uB OOIIltnu· Total 

N arne of l8l'rioe. etc. peana other De£reaaed Domiciled nitiea 
than Cassel MusUm Euroleans Sikhs IndiIm Panis 

DeEreaaed and nglo. Christians 
C a8I8II Indians 

Superior Nrm·8auIUd StaJ! 
&; 

1. Chief Sapemntendem. Nil 2 Nil Nil Nil Nil Na Nil Nil 2 C4l .... 
I. Superintendents •  . Nil 15 1  3 Nil Nil Nil Nil Nil 19 CD· 

3. Aocountantll SuperintendeDts Nil 2 Nil NU Nil Nil Nil Nil·· Nil 2 
t"' 
> 

4. Stenographere. Nil 17 Nil 7 2 Nil 1 Nil Nil 27 >;I 

6. Accountant. • Nil 10 Nil 1 Nil Ntl Nil Nil Nil 11 :;; 
6. AssistImtll' • Nil 55 Nil 23-' Nil 1 Nil Nil Nil 79 

t.oJ 

7. n Divjlionol_. Nil 62 1 32 1 4 3 Nil Nil 103 > 
rn 

8. m DiviAiOA oler" Nil 56 4 27 1 4 Nil  Nil Ntl 92 rn 
t.oJ 

9. Draftaplc: Nil 2 Nil 6 Nil Nil Nil Nil NU 7 lC· 
10. Tracei'll Nil  Nil Ni.l 2 Ni.l Nil Nil Nil Nil 2 til 

t"' 
11, Building-()o;:erseeN Nil Ni.l Nil N., Nil 1 Nil Nil Nil 1 >< 
12. Anistatlt li6oretal')' Nil 1 Nil Nil Nil Nil Nil Nil Nil 1 
13. Sor ~e r Nil 1 Nil Nil Nil Nil Nil Nil Nil 1 
1'-Motor . er . Nil 1 Nil Nil Nil Nil Nil Nil Nil 1 
115. Carpenter •  • Nil Nil Nil Nil Nil 1 Nil Nil' Nil 1 
11$. Engineering.fiupervillQr Nil 2 Nil 1 Ni.l Ni.l Nil Nil Nil 3 
---_. 

1'$1 Nil 226 6 101 4 11 4 Nil Nil 352 
., ---------.--. 

Gautt_ Stap ... 
9 30 Ni.l 7 9 Nil Nil Nil l' 46 

I>:) .. >;I .= 
Oiaod . Total 9 246 6 108 13 11 4 Nil 1 398 . I;l 

- b ------~ 
Nil 

1,.,'erior Staff 
11' Nil 69 Nil 1 1 Nil NU ... 

~ 
.~. . ~~ . ". ; .  C (, 1:10 
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COMMUNAL COMPOSITION OF EXTERNAL AFFAIRS DEPARTMENT STAFF 

150. ·Ilr. Piale Lall Koreel: (a) Will the Secretary for External Affairs be. 
pleased to state the tota.l number of gazetted and non-gazetted posts, both tempo-
rary and permanent, in the External Affairs DE'partment? . 
(b) How many of these poSts are helil by Scheduled Castes, Hindus, Mushms, 

Hikhs, Christians and others? 
Sil Olaf Caroe: 

Permanent Temporar!1 

(a) Gazetted posts 10 7 

Non·gazetted post . 86 82 

(b) Gazetted P08tB Number 

Scheduled castes Nil 

Hindus · 6 

Muslims. Nil 

Sikhs Nil 

Christians 1 

Others · 10 

Non-gazetted fJOBtB 

Scheduled castes 4 

Hindus · 89 

Muslims • 35 

Sikhs 9 

Christians 3 

Others 23 

Vacant . 15 

sarda.r Sant Singh: Will the Honourable Member state the rea~ S why 
there is no representationQf the Sikhs for the gazetted posts under him? 
Sir Olaf Caroe: Until a year ago, there was one but none happen to be 

coming up just now. 

Kr. N. M. Joshi: What special steps are the Government of India taking to 
secure adequate representation of the Scheduled castes in regard to all these 
appointments? 

Sir Olaf Ca.roe: As regards gazetted posts, there is no question of appoint-
ments on a communal basis, because promotion does not go on a communal 
basis. As regards non"gazetted posts, if adequate candidates offer themselves 
they will of course be considered. . 
sardar Sant Singh: Government is always pressing upon this HOllse that 

there is no communal consideration in the case of the gazetted postB for selections 
but in practice one minority community gets all the consideration from the hands 
of the Government, while Sikhs and others are not given consideration. 

(No answer.) . 
. Kr. N. II. Joshi: Is the Government of India aware that there is gr€at 
difficulty in the matter of proper representation of the Scheduled castes in these 
services and will the Honourable Member take specir;J steps to secure adequate 
representation of the scheduled castes? 

Sir Olaf Caroe: There are a"number of }1lembers of the Scheduled Castes in 
non-gazetted posts in the Department. 

M;OTION FOR ADJOURl'-:MENT . 

FAILURE TO ~ S , 'l\RE GOVERNOR GENERAL ABOUT SITUATION BE RECRUITMENT TO 
. INDIAN CIVIL SERVICE AND INlHAN· POLICE ·BERVicE 

. JIr.,President (The Honourable Sir Abdur :Rahim): I have received notice of 
an ad o i ~men  motion from Nawab Siddique Ali Khan. He wishes to discuss 
3 definite· mat.ter of public importance, namely, the failure of the Government 
of India to apprise the Governor ~enera  with the correct situation regarding the 
Indian Civil Service and the Indian Police Service to enable him to review the 
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plr. President) . 
question of recruitment to these ServIces and recommend to the Secretary of 
State for India to st{)P recruitment of non-Indians to the Indian Civil Service anel 
Indian Police. 
How does the Honoun>.ble Member know that as a matter of fact the Govern--

ment of India failed to apprise the Governor General as regards the matter he 
compbills of? _ 
Nawab Siddique .Ali Khan (Central Provinces and Berar: Muhammadan): In 

view of the reply given by the Honourable the Home Member the other day •  • ~ 

:Mr. President (The Honourable Sir Abdul' Rahim): Have you got the 
answer? 

Mr. Abdul Qaiyum (North-West Frontier Province: General): I remember 
the Home Member distinctly said that they had made no representation to the 
Goyernor General on the subject. 

:Mr. President (The Honourable Sir Abdul' Rahim): Then the next difficulty 
is-are the Government of India under any obligation to give advice to the--
Gm'ernor General in the ma .e~  

Nawab Siddique .Ali Khan: I believe it is the primary duty of the Honourable 
Mellibers sitting on those Benches to advise the Governor General and to keep-
him informed on these matters, with regard to public opinion in the country. 

:Mr. President (The Honourable Sir Abdul' Rahim): I think the HOllourable 
Member is referring to section 244. That is a matter in which the Gove-rnor-
General ac{;s in his discretion in giving information to the Secretary of State. I 
want to know whether the Government of India is under any obligation to give-
an,Y advice or give any information to the Governor General in this matter. 
Nawab Siddique Ali Xh&11: That is the normal obligation of the Honourable 

Members t{) advise the Governor General. They are his advisers. 

Mr. President (The Honourable 'Sir Abdul' ;Rahim): What is the meaning of 
his acting in his discretion? The Honourable Member is raising a very import-
ant question. It really affects the entire scheme of the Government of India 
Act of 1935. 
N:awab Siddique Ali ltbaD.: Sir, it is the duty of the Honourable Member to. 

give advice; and it. is for the Governor General to accept it or not. . 

:Mr. X. C. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, I shall 
make a very brief submission on this point. I am perfectly aware of the distinc-
tion made in the Government. of India Act as regards the powers of the Governor 
General which he has to exercise at his discretion, and the other class of powers, 
but I have before me-a copy of the draft Instrument of Instructions to the 
Governor General which was laid before the Parliament. In clause 17 of that 
Instrument of Instructions this is what I find: 

~  it i~ pr?vid.ad i~ the ai~ Act ~  the G?vernor General shall exercise his 
functlOns III part m hIS dIscretIOn and III part WIth the aId and advice of Ministers lIever-
e~e  it is Our. will and ~ re th'!'t the o;overnor e era~ shall encourage the 'practice-
of Jomt consultatIon between hImself, hIS CouncIllors and hIS Mmisters." 

This injunction applies to the powers of the Governor General t.o be exercised 
klt his discretion. I should like to kllow whether this particular provision 'is 
being carried out in its spirit. 
:Mr. President (The Honourable Sir Abdul' Rahim): I should like to know 

what the Government Member has to say in the matter . 

. The Honourable Sir I'railcis .Mudie (Honle Member): As regards the last 
pomt, the Instrument of InstructIOns to the Governor General, I lmderstalld that 
what was read out was the draft Instrument of Instructions on the aSSurn t' 
that edera ~on had come into full force: Leaving out that point, the oin ~~~ 
has .bee? raIsed by Mr. Neogy makes It very clear that the intention of this 
motIOn IS to censure the Governor General. (Voices of "No no") 1\11' N 

I I - . J , • 1.r..:. e02Y 
quotes t 1e nstrument of n r ~S from His Majesty t{) the Governor ene ~  
and from that he assumes that the mstructions are to us which obvi' I' t 
tl If M  N '  . '. ous Y IS no . 
-le case. 1'. 'eogy s case IS to, be based on the Instrument of Instruct-ions 
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-then clearly the case must be against the Governor General. (Voices of "No. 
_no".) As regards section 244(4) of the Act, as you yourself pointed ~ , Sir. 
it is perfectly clear from sub-section (4) that a duty is imposed on the Governor 
.-General in his discretion and not on the Governor  General, i.e., the Government 
of India. It is quite clear that the object of Parliament was that this ~ ion 
should not be performed either directly or indirectly by the Governor General in 
,Council. Sub-section (4) reads: 
"It shall btl the duty of the Governor-General to keep the. Se~re a  of State. iniorme~ 

as to the operation of this section, and he may after the expuatlOn of such period as he 
-thinks fit make recommendations for the modification thereof. 
I In discharging his functions under this sub-section, the Governor-General shall act in his 
discretion. " 

The intention of the adjournment motion is dearly to censure the Governor-
--General for not havmg made a particular recommendation to the Secretary of 
-State under thi!! sub-section. That is the clear intention, though the drafting 
may be otherwise" and I submit that -it will be quite impossible to di!'oc'..!ss this 
motion without in fact bringing in the action of the Governor General Tha.t, 
as you know, l::Iir, is ruled out by Standing Order 29, which says: 
"(1) The matter of every speech shall be strictly relevant to the matter hetcre the 

_Assembly. 
(2) A member while ripeaking shall not-
* * * * * ... 
(h,) reflect upon the conduct of His Majesty the King' or the Governor-General . 

I maintain that it ,,"ould be quite impossible to discuss this motion without 
:introducing arguments refleeting on the conduct of the Governor General. That-
:is clead.v showl1 by :\11'_ !\ eogy '8 argument. 
Mr. President ('£he Honourable Sir Abrlur Rahim): This Illotion of adjourn-

-ment raises a very important question, as to whether this Assembly can by a 
motion of this character censure the Government of India for having failed to 
advise the Governor General as regards a matter which under the Govenuuent of 
:India Act lies in his discretion. I am fully aware that the subject-matter t-o 
which this motion relates is one of considerable importance, that is, the recruit-
ment to the Indian Civil Service and the Indian Police, but the difficulty is that 
-these are services to which recruitment is made by the Secretary of State, and 
as regards any review or re-consideration of the position in respect of these 
-services, the Governor General, acts in his discretion to keep the Secretary of 
• State informed as to the situation. Now, if a motion like this were to he 
admitted, it would be tantamount to the Assembly e r~ in  its opinion on 
whether the Governor General did or did not act properly with respect to his 
,obligation ~o keep ~ e Secretary of State informed regarding the situation. 
-This would be calling in question the action or the omission to act on the part 
-of the Governor General in a matter in which he is to act in his discretion. The 
position is made still more clear by Standing Order 29 which prphibits' any 
-speech in the Assembly reflecting on the conduct of the Governor General 
;Under these circumstances, I must hold that this lllotion is not in order. 

THE INDIAN TEA CONTROL (,AMENDN:ENT) BILL 
The Honourable Sir M:. Azizul Huque (Member for Commerce and Indm,tries 

and Civil Supplies): Sir, I move: 
"That the Bill further to amend the Indian Tea Control Act 1938 be taken into 

consideration.'" '  , 
Sir, very few words are needed from me to explain the objects of the Bill. 

-The Statement of Objects and Reasons attached to the Bill shows that certain 
difficulties have arisen in the working of the Act, and this amending Bill is 
brought forward to provide for a more equitable distribution of quota. Sir, I 
move. 
:Mr. President (The Honourable Sir Abdur Rahim): 
"That the Bill further to amend the Indian Tea Control 

"consideration. " 
-The motion. was adopted. 
Clause 2 was added to the Bill. 

The question iF;: 
Act, 1938, be taken into 
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Clause 1, was added to the Bill. 
The Title and the Preamble were added to the Bill. 
The Honourable Sir ~ Amul Huque: sir, I move: 
"That the Bill be passed." 
Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill be passed." 
The motion was adopted. 

THE INDIAN COMPANIES ~ .N N  BILL. 
The Honoura.ble Sir 11[. Azizul Huque (Member for Commerce and Industries 

:and Civil Supplies): Sir, I move: _ 
"That the Bill further to amend t.he Indian Companies Act, 1913, be taken into 

consideration.' , 
::lir, the object is merely to put into the Act clearly the intention which was 

originally behind the legislation. It has been interpreted that the provisions of 
the Act preclude the withdrawal from a provident fund, and it is merely not to 
:lfi'ect the right of an employee under the rules of the provident fund to with-
draw money that we thought this necessary change should be made. Sir, I 
move. 

Mr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Bill further to amend the Indian Companies Act, 1913, be taken into 

consideration.' , 

Mr. T. S. AviIl&!QJilingam Chetti&r (Salem and Coimbatore cum North Arcot: 
Non-Muhammadan Rural): Sir, we are in agreement with the purpo.se of the 
amendment incorporated in the Bill. The purpose of the amendment is to en-
able an employee to take money from his provident fund. The provident funds 
were instituted under ~r ain conditions in certain companies for their servants. 
Some of the servants who were subscribing to the ,provident fund wanted to take 
money out of the fund. Certain Registrars of Joint Stock Companies objected 
to this and held that there was no provision in the Companies Act for such 
withdrawal. The proposed amendment wants to allow the company's servants 
who want money out of their provident fund to get it, The only object '",ith 
which I stand up to speak on this motion is to point out that the amendment 
which the Government have brought forward in this Bill does not actually serve 
that purpose. Usually provident funds are meant for the protection of the 
individuals concerned in the latter portion of their life when they retire. Pro-
vident funds are usually iI).stituted in the absence of pensions, and for temporary 
accommodation, loans are given out of the provident fund, subject. to certain 
l'8strictions and subject to repayment. In the proposed amendment, the word 
used is 'with9-raw'. Now, Sir, I submit that the word 'withdraw' does not 
mean that it must be paid back. The word 'withdraw' does not mean 'advance', 
nor does it mean 'bolTow'. 'Withdraw' means you take money which mayor 
may not be put back. But that is not the intention with which the providen£ 
fund system was introduced in companies. I do not think it is necessary for 
me to labour the point. From provident funds, withdrawals are made only 
finally when the' man retires from the company's employment. It is always 
borrowing or advances, In the General Provident Fund Rules, instituted by the 
Central Goverument, this meaning is clearly brought out in the ;Rules. Rule 
16 says: 
"An advance sh"ll be recovered from the subscriber in such nnmber of equal monthly 

instalments as the BIlnctioning authority may direct." 

I therefora submit that the word to be put in the amendment is not 'with. 
draw', but 'bolTow'. If the Honourable Member wants, I can give hinl the 
dictionary maaning of the word 'withdraw'. 
'rhe next point which I should like to say about the amendment is this. 

This amendment does not put any restrictions on the amount to be withdrawn. 
In every provident fund whether it is instituted by Local Governments or private 
educational institutoins or even by the Central Government, alwa.ys e~ 

'advanees', as it has been stated here, are subject to certain restrictions. He 
is not entitled to withdraw all tbe amount in his name, because' it lllay happen 
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,that in the urgdlCV of the moment, he may withdraw the whole !UllOunt and 
suffer later on in ii~. That will not be 'provident', but 'improvident'. There-
. fore, restrictions are absolutely essential in order to regulate borrowings sub-
scribed to the provident fund. Even under the rules governing the General 
Provident Fund Central Services Rules, there is this restriction: 
"An advance shall not except for special reasons exceed three months payor half \,he 

amount at the credit of the subscriber to the fund." 
So I find that in every provident fund, there have been rules for regulating 

and r~ ri i  the amount that the subscriber borrows. Secondly, it is 
'borrowina' and not 'withdrawing'. Borrowing means returning back the 
money. 0 \Vithdrawal does not mean putting back the money. For these 
reasons, I hope the Honourable Member will accept the amendment -which I 
',have given notice of expressing this intention clearly, and I do hope the Honour-
able Member does not differ from the views expressed by me. 
The Honourable  Sir M. Azizul Huque: Our object is quite clear. We want 

to give effect to the rules of the provident fund, not only to withdraw finally, but 
also to ,,-ithdraw temporarily. 
Mr. T. S. AvinashilingaD) Chettiar: "Withdraw" does not mean-take 

mOlley temporarily. 
The Honourable Sir  M. Azizul Huque: After all, "borrow" is one term of 

"withdrawal" . 
Mr. T. S. Avinashilingam Chettiar: "Withdraw" docs not mean-pay back, 

while "borrow" means-pay back. 
The Honourable Sir M. Azizul Buque: The language "withdraw" is in all 

Frovident fund rules and it means "withdraw" both temporarily and permanent-
ly. As I say this is ;l question of interpretation and I am advised that the 
word "withdraw" really includes both. If I find there is any difficulty in the 
actual operation of this provision, I should have no hesitation in coming again 
to this House to remove the difficulty. 

Mr. T. S. Avinashilingam Chettiar: Why don't you make it clear here and 
1lOW. Why do you wait till a difficulty arises? 

The Honourable Sir II. Azizul Huque: I think it is already clear. It is 
very risky to incorporate words in a statute without getting proper legal advice." 
That is my difficulty. I am entirely at one with my Honourable friend. That 
~  my intention. I feel that the present language,as I am advised at present, 
.IS .eno~ . But if at any time, I find that that is not enough, I will certainly 
brmg m another amendment. That is all I have to say. 

Mr. Bhulabhai J. Desai (Bombay Northern Divisions: Non-Muhammadan 
-Rural): I wish to point out that it is not a matter of such simple interpretation. 
It is perfectly obviom' that unless there is withdrawal with an obligation to 
l'epay, prima facie, it means money to that extent is reduced. I think in a 
matter of this kind, there ought not to be any room for doubt left. I have no 
·objection to the retention of the word "withdraw" provided you add the ord~ 

"repayable within a period of three or six months". It is perfectly wrong 
ilimply to say "withdraw". So far as I know the l!mguage, if you say "with-
dra,*", there is no obligation to repay. 
The Honourable Sir II. Azizul Huque: It is not simply "withdraw", it is 

"withdraw" according to the rules. When he "withdraws" he has to put it 
back. 
Kr. T. S. Avinashilingam Ohettiar: "Withdraw" does not necessarily mean 

-put it back. 

JIr.Bhulabhai J. Desa.i: That is precisely what we want. M:ake it "with-
draw" with an obligation to pay back. 
The Honourable Sir II. Azizul Huque: "Withdraw" covers "withdraw" 

under the rules and pay it back. Pay it back is also under the rules. So 
when he withdraws under the rules, he has to put it back also under the rules. 

Mr. Bhulabhai J. Desai: You cannot interpret an Act by reference to the 
mles. 
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The Honourable Sir )[. Azilul Ruque: The language of· the amendment is 
clear. ~o in  in sub-section (2) shall affect any rights of an employee nd~r 

the rules of tlw provident fund to withdraw". . Under the rules, he has' the 
right to \vithdraw not only finally but also temporarily and then put it back. 

JIr. Bhulabhai J. Desai: I have never known an Act which is to be inter-
preted "'ith reference to the rules made thereunder. We insist on the a ~end
ment -being made cl€ar so as to make it obligatory on the employee to put back 
what he withdraws. 

The Honourable Sir )t. Azilul Huque: I am afraid my Honourable friend 
has misunderstood the scope of the section. The scope of the section 

il2 ~ N. is to give effect to the rules of the provident fund. Therefore H the 
rules are to be given effect to this Act is to be interpreted with reference to 
those rules, and whatever those rules are-which we do not know-we say that 
it does not affect the rights of any person under those rules. I can assure the 
House that if there is any difficulty in interpretation I will have no hesitation 
in changing it. 

JIr. T. S. AvinashiliJigam Chettiar: If there are rules to withdraw tem-
porarily there is no need for this amending Bill at all and the Registrars of 
··Joint t::ltock Companies will not object to it. The fact that they did object to 
it itself means that their rules are not clear, and that is why they have come to 
the Legislature. But it will only mflke it worse if you put in that word. 

'l"be Honourable Sir )t. Azizul Huque: What I am prepared to do is this. 
· After this consideration stage is finished the clauses may be left over. In the 
meantime I will take legal aovice and if any amendment is necessary I will 
suitably change it. 

1Ir. Bhulabhai J. Desai: I suggest a simple phrase,-"withdraw with liabi-
lity to payor reimburse within a period of three months". After all it does not 
require any such very deep consultation, as far a~ I can see. 

Sir George Spence (Secretary, Legislative Department): Sir, I do not think 
· the amendment suggested by the Leader of the Opposition would quite do, for 
· thi!' reason that. for precisely the same reasons as the Registrars held that it 
wonld be in violation of the existing seetion to let a man take what in common 
parlance is called a· loan from .the provident fund, they would be likely to say 
that he could not take out the amount at his credit ,,,hen it became due fQr 
-nnal payment. We should be careful that we are not precluding that. I think 
there is a case for letting the department concerned and the Government drafts-
man work out a suitable formula before an amendment is adopted. 

JIr. T. Chapman-Kortimer (Bengal: European): Sir, I should like to mnke a 
few observations on this. First, I cannot understand why it is that-only in 
very recent days apparently-this point has been raised by some Registrars of 
. Joint Stock Companies. I should like to Imow when they raised it; why it. is 
that it has never been raised before; what was the position before they raiged 
it; and who were the particular Registrars who did so. The second point is this. 
Am I to understand that the Honourable the Commerce Member is proposing 
that, having discussed this Bill at the consideration stage, the third readil1g 
should not be taken up today but later? Is that correct? 

The Honourable Sir K. ~  lluque: The clauses may be left o,er. 

JIr. President (The Honourable Sir AbdUl" Rflhim): The question is: 
"That the Bill further to amend the Indian Companies Act. 1913, he taken into con-

lIideration. " 

TIlf' motion was adopted. .. 

The Honourable Sir K. Azizul Huque: Sir, I suggest that further considera-
tion may be left over for the time being u]){l if there is a s\litable draft we will 
~eoi ide  the matter. . 

JIr. President (The Honourable Sir AbdUl" Rahim): Very welL 
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The Honourable Sir Jl. Azizul Huque ~ e e  for COlUmerce and Industriell-
aud Cidl t\\lpplies): 8ir, I move: 
"That the Bill to amend the Indian Merchandise Marks (Amendment) Act, 1941 b. 

taken into consideration." , 
The object. has been made clear in the 8tatement of Objects awl Reasons. 

There is a desire in a certain section of the House, which we have considered 
verv carefullv, that a Bill of this nature should at, least go t.o the Select Com-
mittee. Tl{erefOl'e, ,,-ithollt wasting the time of the House I merely moYe that 
the Bill be taken into consideration, but Government will be quite prepared to 
accept the suggestion that it should go to Select Committee. 
JIr. President (The Honourable Sir Abdul' Rahim): ~o ion moved: 
"That the Bill to amend the Indian Merchandise Marks (Amendment) A:ct, 1941, b8' 

taken into consideration." 
Mr. T. Ohapman-Jlortimer (Bengal: European): Sir, I move: 
"That the Bill be referred to a Select Committee consisting of the Honourable the Law 

Member, the Honourable the Commerce Member ..... " 
Kr. President (The Honourable Sir AbdUl' Rahim): The Honourable ~ ber 

has not yet given the names. I have pointed out before that the name!; of 
members of the Select Committee should be supplied before the motion is 
moved. Therefore the motion will now stand over until the names are giYen 
in proper form. 
JIr. T. S. AvinashiliDgam Chettiar (Salem and Coimbatore cum North Arcot: 

Non-Muhammadan Rural): Sir, I would offer only pne suggestion in this-
matter. The purpose of Goyernment has been to bring out for stamping different 
numbers, etc., on t,,·o new things, crochets and handicraft threads. It i", good 
for the purpose of trade to get crochets and handicraft thread also starrJped with 
the particulars. But the difficulty is this. Crochets and handicraft threads 
are manufactured in cottages as cottage industries; and if this is imposed upon 
cottage industrie$ it ,vill create a lot of trouble and hardship for thousands of 
workers in the villages. Govel'llment also recognise this difficulty but. they 
have an odd way of trying to get out. of the difficulty. They_ take power under 
the Act itself to say that all manufacture of crochet and handicraft thread along 
with others should be stamped, whether manufactured in fact.ories or outside 
t.hem. Previously the Act wanted a stamp-only on thread manufactured in the 
factories, but now by this amendment in Clause 2(a) (ii) they say: "in any 
premises not exempted by rules made under section 20 of this Act". That means 
t.hat when this amendment becomes law; crochet and handicraft threads as well 
as sewing and dal'lling threads wherever manufactured will be liable to stamping. 
And now they say they want to exempt cottage industries. And how do they 
propose to do it? They take power under the rules to exempt certain things. 
What I want to put before this House is that instead of leaving the rules to be· 
made by the Central Government, why not put it in the Act? Why not you 
specify that crochet and handicraft threads, which are made in the cottage 
industries, are exempted from the operation of this section. Instead of taking 
J:owers under the Act to frame rules, you may pet it in the Act itself. 
You will say that it is difficult to define it. If it iF. difficult to define it, we 
will help you. It is more convenient for 140 people, or more, to put it in the 
Act now, than t() leave it to one Secretary to definp. the cottage industries later 
on. 
I mn glad that the Honourable Member has agreed to accept a motion for 

Select Committee ,,-hell it will he moved by my HonOlll'able friend later on. 
This is the lliain difficulty ,,-hieh we would like to meet and I would suggest 
that the Select Committee should go into this IrIr.tter, make a proper definition, 
exclude the cottage industries from the operation of this section, and take off the 
clause which gives the Government the right to give exemptions. 
Sir, I support the motion. 

:Mr. Ananthasayanam Ayyangar (Madras ceded Distrtcts and Chittoor: Non-
Muhammadan r~  First of :1\l I would like t.o say that the Indian Mer-
chandise Marks Act is extended su flS to include two other items which were 
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not there originally. Opinions have been received, as it is stated in the 
Statement of Objects and Reasons, and it is proposed that these items also 
ought to be included and an amendment ought to be made to the origirlal. 
Act. May I know .from the Honourable the Mover in what quantities these 
articles have been and are beiug produced year after year, and how the non-
inclusion of these is affecting or affects the production of other articles that 
have been marked or have been brought under this Act? Opinions there are, 
but may I know what is the nature of those opinions'! Are those opinions 
expressed by persons who are-the producers of the other items that they want 
to introduce these also so as to avoid, competition amongst themselves and so 
that the other items that are included may not compete in the market with 
those items with respect to whic!J. the Act already applies. I would also like 
to know if it does not affect the hand-spinning industry. What is the obj':lct 
of making the provision relating to these things which are produced in the 
factQries and extending the operation even to premises which are not strictly 
speaking factories, indirectly with the object of killing the hand-spinning 
industry? .. 

Further, this Bm tries to introduce two very dangerous elements which 
have not yet crept into the original Act. They are taking power not only to 
I!lake rules with regard to particulars which have to be put on by way of marks-
on these articles that are produced, but also for a general definition of pre-
mises and bringing under that item every kind of factory. It is open to ti}e 
Executive to let their political considerations influence their judgment in 
many cases. Sometime ago we found that persons were charged for ml:lrdy 
putting on Gandhi caps. The other day we read a news in the press that in 
Gorakhpur, Congress flags were used as dusters. They may say that you 
should not crop in a particular manner, and so on. Therefore we do not know 
what decisions Government may take in certain  circumstances; they may prohi-
bit the production of certain articles if it does not suit their taste, ·and therefore 
allowing such power to remain in the hands of the Executive is a dangernus 
precedent. Sir, I would oppose, whatever may be the reason and however 
convenient it may be, I would oppose granting powers to the Executive to 
frame rules so as to exempt or not to exempt. and to include or not to include 
certain categories of premises within the operation of this Act. 

Then, Sir, I would also like before the Bill goes to the Select Committee 
t·hat a provision should be made to this effect: Rules which are framed under 
any particular Act ought to be submitted to the House for being scrutinized 
by a Standing Com.mjttee of the House relating to that Department. Rules 
ought to be placed on the table of the House apd these should be examined 
by the Standing Committee appointed for the department concernElJi. The 
House has no time to look into these matters in detail. I think, Sir that a 
prOVISion must be made in this Act that the Standing Committee ~  look 
into these ruTes and unless and until they have passed those rules they should 
not be considered as finaL That alone will be a wholesome provision, other-
wise it will be a farce. Dummy rules will be framed and that will becOFue 
law, and it will appear as if the Assembly has taken the responsibility at 
framing those rules. I therefore press that a provision ought to be made that 
th':l rules should be placed before the Assembly.and scrutinized by the Stand-
ing Committee and unless and until the Standing Committee has had an oppor-

~  to modify and pass them, they should not to be included in the Act. 

Sir Henry Richarcison·CNominated Non-Official): Sir,. we in this Group with 
thr' support of other sides of the House have frequp,ntly brought to Govern-
ment's notice the difficulties that are made not only for themselves but also 
for us when legislation is rushedtbrough or endeavoured to be rushed through 
this House. We have a motto 'Marry in haste, repent at leisure'. I would 
suggesii that it be changed for this purpose to 'Legislate in hastf' and legalize 
at leisure' t This Bill was published in the Gazette of India on the 1st of 
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.February. N.ow, 1 think it was a year ago, at my suggestion, that Government 
accepted that Bills should, as far as possible, be published in the Gazette to 
.enable us ~o have some opportunity of consulting our constituents on these 
,lleasures before we meet, and they have, to a certain extent, 'followed out 
their acceptance which the Leader of the House kindly gave for doing that and 
\\ t are grateful, but we do not want them to delay publishing these measures 
.so late as has happened in this case. I have in my hand a telegram from a 
Calcutta constituent in which it says that the Gazette in question was received 
in Calcutta only on the 6th of February and here we are only six days later 
being asked to consider and pass an important measure. Government, I know, 
have their difficultiea and it is not our desire in any way to do anything to 
.delay the business of Government. If through their own delay in publishing 
what I do not think is a very difficult thing _to do-after all it has to be consi-
dered by them and I do not see why it should not be published much earlier 
but they delay in doing so-then the delay in Government business cannot be 
laid at OUl' door, and I do plead once again seriously to consider whether it is 
not possible to give far more time to us and to have these Bills published so 
that we may enable our constituents to consider them and give notice of any 
lIecessary amendments that may have to be made. 

Another point is, that \ve are ourselves suffering at the present time from 
severe shortage (,f staff, owing to our having allowed our assistants and 
Europeans to go and help the war. Now it was bad enough three or four 
ye!lrt; ago \\-hen our effective personnel was reduced to 50 per cent. Now owing 
to deaths and illness that percentage is being even more lowered and threrefore 
it. is all the more necessary to give more time than was usual for us to have 
to consider these measures. I am very grateful to the Honourable the Com-
merce Member for his agreement, to refer this mattler to Select Committee if 
the motion is passed later on, and I would like also to say that he has to a 
certain extent, or intends. I believe, to a certain extent to meet us on the 
same points in regard to another Bill which is coming forward. 
\Vith these few remarks I do urge on Government to take notice of this 

protest of ours which is supported by our constituents and endeavour to give 
us M much time as ;possible in future. 

JIr. T. Chapman-Mortimer: Sir, I move: 
"That the Bill to amend the Indian Merchandise Marks (Amendment) Act, 1941, be 

referred to a Select Committee consisting of the Honourable Sir Asoka Roy, the Honourable 
~Sir M. Azizul Huque, Dewan Abdul Basith Choudhury, Sir F. E. James, Mr. Ram Narayan 
Singh, Pandit Nilakantha Das,  Mr. T.  T. Krishnamachari, and t!:te Mover, and that the 
number of members whose presence shall be necessary to constitute a meeting of the Committee 
. shall be five." 

I understand that it is also necessary for me to mention the name of Mr. 
Y. N. Sukthankar, the Commerce Secretary, which was left out by mistake 
in this draft. 

I need not add, in supporting this amendment, to what my leader has 
already said. We in this Group along with others in this House have pro-
t.ested many times at the attempts by Government to rush through important 
legislation without giving us adequate time to consider the matter, and for that 
reason we should like this particular Bill to be refE'rred to a Select Committee. 
We understand that Government are agreeable to. accept the motion. 

Sir, I move. 

](r. President (The Honourable Sir Abdul' Rahim): Amendment moved: 
"That the Bill to amend the Indian Merchandise Marks (Amendment) Act, 1941, be 

referred to a Select Committee consisting of the Honourable Bir Asoka Roy, the Honourable 
Sir M. Azizul Huque; Dewan Abdul Basith Choudhury, Sir F. E. James, Mt. Ram NaraYIlll 
-Singh, Pandit Nilakantha Das, Mr. T.  T. Krishnamaehari, Mr. Y. N. Sukthankar, and 
the Mover, and that the nmr.ber of members whose presence shall be necessary to cODstitute 
a meeting of the Committee shall be five.". . 

The Honourable Sir M. Azizul. Buque: I have only to suggest to the 
Honourable Member to fix a definite date. Otherwise under the rules I cannot 
~ove it within time. 
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Kr. T. Ohapman-Kortimer: We are quite prepared to do that and we , ~Ci i  

some date like the 5th of March: "with instructions to report by the 5th 
.lIarch". 

Kr. President (The Honourable Sir Abdur Hahim): The amendment moved 
\\ iii now read: 
"That the Hill to amend the Indian Merchandise Marks (Amendment) Act, 1941, be 

referred to a Select Committee consisting of the Honourable Sir Asoka !:l.oy, the Honourable 
Sir M. Azizul !luque, Dewan Abdul Basith Choudhury, Sil F. E. James, .Mr. Ram Narayan 
Singh, Palldit Nilakantha Daa, Mr. T. T. ri~ nama ari, Mr. Y. N. Sukth:mkar, and 
the Mover, and that the number of members whose presence shall be necessary to constitute 
-a meeting of the Committee shall be five, with instructions to report by the 5th March, 1945." 

Prof. N. G. Ranga lGulltur cum Xel:ore: ~on ~ ammadan Rural): I am 
lwt at all happy at this suggestion that thib Bill should be sent to Sele(}t 
t;ommittee immediately. Uniortunately, as it so happens, these cottage indus-
trie" and those people interested in them are Bot organised and therefore 
Government is not able to obtain their views: nor are the non-officials able to 
get their views from Provinces. I do not know, Sir, as my Honourable 
friend Mr. Ananthasayanam Ayyangar has said, who has suggested this parti-
c\llar alteration so soon after the previous Act of 1941. I have a fear that 
bigger people are interested somehow or other to rope ill these cottage industry 
workers, so that it may he possible for them to escape from the competition 
of cottage industries or kill those industries. The mischief of this Bill IS 
lik( ly to affect a very large number of people in different Provinces. We gain 
an Idea of the scope of this particular Bill from the power given· to Govern-
Hleut to give exemptions to certain premises. And what are these premises? 
'l'hey are premises used for the manufacture, bleaching, dyeing or finishing 
of cotton yarn and thread and so on. These premises number thousands in 
Ill)' own Province of Madras, and in Madura town alone there are hundreds 
of such premises. Do we understand that the Government is to be empowered 
to give exemption to everyone of these people? That means that every one 
of these people has to come to some specified Gfficer of the Government :)f 
India to obtain some exemption. 

The Honourable Sir K. Azisul Ruque: No. 
Prof. If. G. Ranga: My Honourable friend says, no. If so, what is the 

significance of this -power? These people have to obtain exemption them· 
selves. I certainly do not want all these people to be put 1Jo this particular 
trouble at all. What do they propose to do? They want to escape from the 
limitations placed 011 the Govemment of India by the Factory Act, 1934, ana 
take for themselves the power to notify any premises, without any limitation 
of the number of workers employed therein. If Government feel that there 
arc premises or factories or concerns in which more than twenty workers are 
€lllployed, which ought to be brought within the mischief of that Bill, let them 
S'i.y so. Then we will know where we are. Instead of that. they take power 
to make rules and from the mischief of those rules various concerns are expect-
ed to escape by simply asking for exemption from Government. This sort, of 
things is likely to create any amount of trouble for, these workers who are 
no4; used to so much office work and running after these Government! officia.ls 
and getting these exemptions. If Government are really anxious to encourage 
cottage industries and not to throttle them, then they ought to come forward 
with more definite infonnation Rnd give a definite assurance to this House 
that this Bill or any such Bill is not expected to give any more trouble than 
what they are suffering from now. and that on the other hand every one of 
the legislav.ve steps they propose to take is intended to help the cottage 
industry a."ld not to create any more trouble. On the face of this, the present 
Bill seems to be going against cottage industries and I do not know how it 
would be possible for my Honourable friend to so amend it in the Select 
Committee as not to hann the interests of the cottage industries at all. n~ 

that is why I am not atl all happy at the idea of this Bill being sent to the 
S e ~  Committee and my fears are still increased £rom the fact that this 
'notion of Select Oommittee has come from a quarter which has not been known 
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for its friendliness towards cottage industries. a~ particular quarter has 
been interested in developing factories in this country at the cost of cottage 
industries, and they have been committed to the idea that cottage industries 
must go to the wall, that only by developing factories and factory economics 
in this country it will be possible for people to be employed in better-paying 
elllployments and so on_ We know for a fact that in this country with its 
four hundred million people full employment cannot be guaranteed by "he 
development of this kind of factory system, to which my Honourable friends 
of the European Group have been committed for a long long time, almost 
fcr the last 150 years. On the other hand, full employment can be provided 
in this country mostly through cottage industries which can utilise labour 
capital to a much greater extent than cash capital or bank capital. Therefore 
I am extremely anxious that the Select Committee as well the Honourable 
Member should take special care to see that the interests of cottage industnes 
are specially safeguarded. If by any means they find that it is not possible 
within the purview of this particular Bill to safeguard the interests of the 
o a ~ industries, I would submit to my Honourable friend, the Member in 
charge of this Bill, to withdraw this Bill, consider this matter more deeply 
and come back again to this House with a more helpful Bill for this purpose. 
The Honoura.ble Sir ll. Azisul Buque: I can assure Prof. Ranga that it is 

really to help the cottage industries and other industries as well that I have 
thought it desirable to bring some of these pieces of legislation before tlie 
Assembly. It will be interesting to know that this originated from certain 
'lifficulties which were felt by those concerned in the sale of the cottage indus-
try products as also the products of other industries and my friend will agree 
th<tt that is a matter worth looking into. We have taken all possible steps. 
We did noti rush. In fact I would ask my Honourable friend Sir Henry 
Riehardson to look into the files of the Chamber of Commerce as to when Wl' 
firsh consulted them as to what was their opinion on the matter. 
Sir Bemy lUch&l'dsoD.: The rush was not there but it is here. 
The Bonoura.ble Sir K. Azisul B.uque: When we got a view which ;ras 

generally supported by the Provincial Governments as also by the largest bulk 
of the Chambers of Commerce in this country, I thought thai! it was a matter 
which was worth looking into. As regards delay, of course I am not res-
ponsible for the Postal department. Neither am I responsible for the i in~ of 
the dates. 

Nawablada Kuhammad Liaquat Ali Khan (Rohilkund and Kumaon Divi-
sions: Muhammadan Rural): Your ColleagueJ 

The Honourable Sir II. Azizul lluque: To me it is quite indifferent whether 
it is taken early or late bu'li the House had two days at its disposal and ws 
'bought that it would be better to bring the Bill before it now and not in the 
midst of the Budget Session, specially when the matt;er is practically of a 
lon-contentious character. The suggestion was that at present the length was 
allowed to be marked. That is meaningless .. We suggest that length should 
be allowed to be marked as an alternative to the weight of the thread. ·Und9r 
the Merchandise Marks Act the grist number should be given. That is a 
technical expression which is not used in the particular trade itself. So it IS 
proposed to amend the Act to delete the expression 'grist number' and require 
!;Iuch description as might be understood. After all this is not an original Bill. 
It i1' merely to give effect to the provisions of the Merchandise Marks Act 
that these changes are necessary. 

As regards the power, of course I know that it is difficulti to find out a 
formula by which you can altogether take away the power of the Governmentl 
and leave it merely to the operation of the law. There is always a. certain 
amount of power which has to be exercised ·by Government and if they exer-
cise that power it is because it should be exercised in the ini;erests of the 
people concerned. Our  intention is that just as we have done with cotton 
textiles we want to exempt those products which are manufactured in cottages 
where a certain number of men are engaged. I do not think the idpa of 
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~e in  a certificate of eAemption from the nearest available District Magis-
trate or Sub-Divisional Officer ever came to our mind, because economic laws 
affecting the whole country cannot be administered, where eve'rybody has to 
take a permission. Our intention was to exempt it by the operation of the 
luw itseil and then to ailow the law to operate if anybody violates it. So I 
.<ian assure my Honourable friend that our intention is not to ask anybody to-
get a certificate but generally, in the rules which will be published, to make 
n dbclaration that such and such categories are exempted. As I said before, 
'there are one or two points which have been raised. I think that as the matter 
'is going into Select Committee, the Committee might very well look into these 
mutters there. I would say this much that in these days when, as Sir Henry 
Richardson 1:laid, there is such' a shortage of staff, they will also realise our 
,difficulties" if we have to carryon matters for two years and thereafter we 
,icund that we must wait for another three months. This matter began in 
.Tune 1943. I have been consulting Chambers of Commerce and I have been 
(lommitipg the Provincia.l Governments and I came-to the conclusion, unfor-
,tunately just b,eforethe Session, that the matter should come before the 
.1,egislature, b ii.,a~ ire 'my Honourable friend that I myself am quite 
anxious to accommod!atethe Members of the' HouSe as much as possible in 
'the matter of gettihg time for tbi.spiece, of legislation. Tfuily support the 
motion for the Select Committee and Government have no objection to it. 
Mr. Presiden't' (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill'to amend the Indian Merchandise Marks (Amendment) Act, 1941. be-

referred to II. Seled Committee consisting of the Honourable Sir Asoka Roy, the Honourable 
Sir M.Azizul Huque, Dewan Abdul Basith Choudhury, Sir F. E. Jalnes, Mr, Ram Narayan 
Singh, Pandit Nilakantha Das, Mr. T.  T. Krishnamachari, Mr. Y. N. Stikthankar, alJd the 
, Mover, and that the number of meinbers whose presence shall be neces8a,ry to constitute &, 
meeting of theComrnittee shall be five, with instructions to report by the 5th March, 1945." 
The motion was adopted. ' 

THE 'INDIAN PATENTS AND DESIGNS (AMENDMEN,T) BILL, 

The Ronourab'ie SirM. Azizul Jluque (Member for' Commerce and Ind'us-
triee and Civil Supplies): As regards the Bill further to amend the Indian 
. :Putents and Designs;A.ct, 1911, I have been requested by the different 8ec-
tioris of the House that it should not be ta'ken up now, so that the l\lembers 
lrJu? have time to study the provisions of the Bill. I have no objection and I 
,do llOt propose to take it up today. 

The Ronoura.ble Sir Sultan Ahmed (Leader of the House): I am afraid 
~  is no business for tomorrow and I w{lUld request you, Sir, J;o cancel the 
me,etil1g 'for tomorrow. . ' 
Mr. President (The Honourable Sil'.AbdurRahIm): As .regads ~e ~ on  

for tomorrow, according to usual practIce, the answers WIll be prrnted III the 
, Dehut,es. ' 

The Assembly then adjourned till Eleven of the Clock on Wednesday, the 
14th February. 1945. 
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